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LOCAL AUDIT DEPARTMENT
NOTIFICATION
Dated, the 19" May, 2015

No. 1-73/70-Fin (LA)Vol-7-2496.—On the recommendations of the Departmental
Promotion Committee the Governor, Himachal Pradesh is pleased to promote Shri Basant Singh,
Deputy Director (Class-I-Gazetted), Local Audit Department, H.P. to the post of Joint
Director/Joint Controller (Class-I-Gazetted) in the pay band of Rs.15600-39100 + 7800 Grade Pay
with immediate effect.

Consequent upon the above promotion Shri Basant Singh is posted in Resident Audit
Scheme, Dr. Y.S. Parmar University of Horticulture and Forestry, Nauni, Solan (H.P.) against
vacancy.
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He will remain on probation for a period of two years and will exercise his option for
fixation of pay for the above post within the prescribed period.

As a result of the above promotion and posting Shri Padam Singh, Deputy Controller who is
presently posted at HP Agriculture Produce Marketing Board, Khalini, Shimla on secondment basis
is hereby repatriated with immediate effect and posted in the Headquarter Office, Local Audit
Department, Shimla-9 against the post to be vacated by Shri Basant Singh on promotion as Joint
Controller.

By order,
Sd/-
Principal Secretary (Finance).
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[Authoritative English text of Government Notification No. EXN-F(10)-8/2013-Loose dated
15.05.2015 as required under clause (3) of article 348 of the Constitution of India]

EXCISE AND TAXATION DEPARTMENT
NOTIFICATION
Shimla-171002, 15™ May, 2015

No. EXN-F(10)-8/2013-Loose.—In exercise of the powers conferred by section 63 of the
Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005) the Governor of Himachal
Pradesh is pleased to make the following rules further to amend Himachal Pradesh Value Added
Tax Rules, 2005, notified vide this Department Notification No. EXN-F(5)-4/2005 dated 2nd
December,2005 and published in the Rajpatra, Himachal Pradesh (Extra Ordinary), dated 7th
Decmber,2005,namely:-

1. Short title and commencement.-- (1) These rules may be called the Himachal Pradesh
Value Added Tax(2nd Amendment) Rules, 2015.

(2) They shall come into force on 1st day of April, 2015.

2. Substitution of Form VAT-XV.—For the Form VAT-XV appended to the Himachal
Pradesh Value Added Tax Rules, 2005, the following Form shall be substituted, namely:--

“Form VAT-XV
[See rule 17(vii) and 40 (1) of HP VAT Act, 2005]

[See rule 7 of CST(H.P.) Rules,1970]
[See rule 6 of HP Tax on Entry of Goods into Local Area Act, 2010]
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RETURN FOR THE MONTH/QUARTER

ENDED ON: (DD MIM[Y|Y[Y[Y]
1. Dealer's identity

Name and style of business M/s

Address Contact No.

Tax payer's Identification Number Economic

Activity Code

Permanent Account Number under Income Tax Act | | | | | | | | | |

Place and circle of Income Tax
Assessment :

2. Gross turnover, deductions from gross turnover taxable turnover of sales and computation of
tax(see sections 2(zd),6 and 9 of the Act)

(a) Description (b) Value of | (c) Lists
goods appended to the
return

2A. | (1) Sale price received and receivable for goods
sold during return period

(2) Value of goods sent within or outside the State
otherwise than by way of sale

2B. | Gross turnover [(1) + (2) ]

2C. | Deductions from Gross Turnover [ section 6 (3)]

(1) | Sale of tax-free goods under section 9

(2) | Goods sent to local agents(registered dealers) for
sale

(3) | Sale to Exporters within the state (against Form H)

(4) | Any other sale/transfer eligible for deduction under
HP VAT Act,2005 not covered under Col. 2C
(1),(2) and (3) of above (Please specify)

(5) | Sale in the course of inter-State trade or commerce
(against Form C or against Form C + Form E-I)

(6) | Sale in the course of import into India

(7) | Sale in the course of export out of India

(8) | Sales outside the State of goods purchased outside
the State (against Form C+ Form E-II)

(9) | Value of goods sent otherwise than by way of
sale:-

(i) in the course of inter-State trade or
commerce(against Form F)

(i1) in the course of export out the territory of India

(10) | Any other sale eligible for deduction/ any other
deductions under CST Act not covered from (4) to
(9) above (Please specity)

(11) | Total of (1) to (10)

2D. | Taxable turnover of sales [2B(b)-2C(11)(b)] LS-I
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2E. | (a) (b) (©) (d) (e) ® | @® (h) ®
Break-up | Effect of Effect of | Effect of | Net Rate | Was this Please Amount
of 2D return of Purchases | Purchases | taxable of sale made furnish of Tax
according | goods made of goods turnover | Tax | against Form- paid
to rate of | and de- | from specified [(a)- Form- XLIIT [(e)
tax escalation Exempted | in {(b)+(c) XLIIT ? Number | x(f)]
[LS-II] Unit(Less | Schedule- | +(d)}] (Applicable | (If
Purchase | "C" (Less only in case | answer
Value: Purchase of sale to
Value Value: @4%) column
Addition | Value (g) is
only) Addition yes)
only)
(1) %
(2) | Total Tax
Amount

3. Purchase, import and receipt of goods and computation

purchases made in the State

of amount of tax paid on

3A. | (a) Description (b) (¢)
List Appended | Amount
to return

Aggregate price/value of goods--

(1a) | Purchased from registered dealers in the State on tax LP-I
invoice

(1b) | Aggregate price/ value of capital goods eligible for LP-I
input tax credit

(1c) | Purchase of the goods(other than those listed under LP-I
entry No.55 of part-II-A of Schedule-A) for use as
industrial inputs(against Form-XLIII)

(1d) | Aggregate price/ value of goods purchased from
Registered Exempted Unit

(2) | Purchased from other dealers without tax invoice

(3a) | Purchased in the course of inter-State trade or
Commerce(against Form C)

(3b) | Capital Goods Purchased in the course of inter-State
trade or commerce (against Form C)

(4a) | Purchased in the course of import into India

(4b) | Capital Goods Purchased in the course of import into
India

(5a) | Purchased from outside the state in the course of
export out of India (against Form H)

(5b) | Purchased from within the state in the course of export
out of India (against Form H)

(6) | Imported into the State

(7) | Purchased from outside the State for sales outside the
State

(8) | Received for sale from dealers registered in the State

(9) | Received for sale from dealers outside the State
(against Form F)

(10) | Purchases against Form |
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(11) | Any other purchases/ receipts not covered from (1) to
(10) above(Please specify)
(12) | Total [(1) to (11)]
3B. (@) (b) (o) (d) (e)
?:E’;;‘(;‘;%A(l) of OEfffe(f(:(;’sf;za“Z'f‘ Net taxable Rate of Amount
(b)+3A(1)(¢) prigc o purchases tax of Tax
according to [LP-11] [(a) - (b)] Paid
rate of tax [(c) x (d)]
(1) %
(2) %
3) %
4) %
(5) | Total amount of tax
paid on purchases

4. Statutory declarations and certificates received from other dealers furnished with the

return.
Serial | Type of No. of Aggregate of Serial | Type of No. of Aggregate of
No. form forms amount of No. form forms amount of
furnished | transactions furnished | transactions
for which for which
forms forms
furnished furnished
Q) C (5) H
(2) E-1 (6) 1
(3) E-TI (7)
(4) F

5. Computation of tax paid in respect of goods purchased in the State from registered
dealers on tax invoice but which shall not form part of input tax credit (See section 11 of HP

VAT Act)

Circumstances in which tax paid in respect of purchase of certain
goods not to form part of input tax credit

Purchase Value

()

(b)

A. All goods except mentioned as purchased from registered dealers on
tax invoice when,-

(1) used in the telecommunication network, or in the generation and
distribution of electricity or other form of power.

(2) the tax on their purchase was paid @ 4% or less but such goods are
disposed of otherwise than by way of sale

(3) used in manufacture or packing of goods declared tax-free under
section 9 except when such goods are sold in the course of export out
of India.

(4) left in stock, whether in the form purchased or in manufactured or
processed form, on the day of closure of business or cancellation of
the registration certificate.

(5) made in the circumstances specified in section 11(7)(c)

(6) covered by section 11(7)(d) and (¢)

(7) used for the purpose specified in section 11(7)(j)
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does not show separate details of tax charged

(8) tax invoice is not available or not issued or original tax invoice issued

(9) purchases from an industrial unit after paying concessional rate of tax

11(8)

(10) covered by Schedule of Input Tax restricted Goods as provided u/s

tax credit

(11) other purchases, tax paid in respect of which not to form part of input

section 11(3)

(12) purchase of fuel and lubricants made in the circumstances specified in

(13) purchase of goods other than fuel and lubricants made in the
circumstances specified in section 11(4)(a) and 11(4)(b)

B. Total [(1) to (13)]

C. Calculation of input tax at (©) (d)
different rates

(e)

()

(2

(h)
Total (¢) to (g)

(1) Break-up of A(b) according
to tax rate

(2) Rate of tax % %

%

%

%

(3) Input tax to be reversed

[(Dx ()]

Note:-- Where any goods purchased in the State are used or disposed off partly in the circumstances
mentioned in column (a) against entries in A above and partly otherwise, the purchase value of
such goods shall be computed pro rata.

6. Purchase tax (See section 6 (1) (b) and 8)

Circumstances in which purchase tax levied Purchase Rate Purchase
value of of tax tax
goods
taxable at
different
rates

(@) (©) (d)
(1) | Turnover of goods specified in Schedule 'C' of the
Act

(2) | Turnover of taxable goods purchased in the State | (i)
without payment of tax when such goods or the
goods manufactured therefrom are either exported
out of State or used or disposed off (except when (ii)
sold in the course of export out of India) in a
manner that no tax or CST is payable to the State

(3) | Total (1) + (2)

Note:-- Where any goods purchased in the State are used or disposed of partly in the circumstances
mentioned in column (a) against entries at serial number (2) above and partly otherwise, the

purchase tax leviable on such goods shall be computed pro rata.




O, fRAmeT Uee, 19 9S, 2015 /29 d9IRG, 1937

829

7. Turnover and Tax Liability under CST

(a) (b) (0
Description Value of Amount of
goods tax
(1) Inter-State sale against Form C @2%
(2) Inter-State sale against Form C@ %
3) Inter-State Sales without Forms @
(4) Other @ %
(5) Total (1 to 4)
(6)(a) | Sales return of goods within return

period under section 8A (1)(b)(i1)

Taxable turnover of sales [5-

{6(a)+6(b)}]

8. Aggregate of tax levied on sale or purchases

(1) | Tax on Sales [2E (1)]
(2) | Purchase Tax [6(3)(d)
(3) | Total tax

[8(1)+8(2)]

9. Computation of Input tax credit (See-section 11)

(1) (1) Opening Input Tax Credit on unsold stock
[See Section 11(1)(1)]

(2) Opening Input Tax Credit on Capital Goods

3) (3) Tax Paid on purchases made in the State
[3B(e)]

4) Total [9(1)+9(2)+9(3)]

(5) Less Tax Paid, not part of input
tax [SC(3)]

(6) Claimable Input Tax [9(4)-
9(5)]

(7) Less Tax Paid but involved in unsold stock[See
Section 11(1)(1)]

(8) Less Tax Paid on capital goods, to be carried
forward to future periods [See Section 11(6)]

9) Input Tax Credit [9(6)-9(7)-9(8)]

(10) | Input Tax on Unsold Stock Carried Forward

[9(7]
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(11) | Input Tax on Capital Goods Carried Forward
[9(8)]

10. Tax payable or adjustable (See section 12)

(1) | Gross Tax Payable [8(3)-9(9)]

(2) | Less: Excess paid towards VAT brought forward
from last return

(3) | Tax Payable [10(1)-10(2)]

If Covered under any Deferment/Exemption Scheme
(Yes/No)

Yes/No

If yes, Notification No. based on which such
deferment/exemption is being claimed:

Entitlement Certificate Number:

Year of Availment:

% of amount of the total tax liability required to be paid as
per the above entitlement certificate

% of amount of the total tax liability required to be paid
upfront as per the above entitlement certificate

% of amount of the total tax liability deferred as per the
above entitlement certificate

% of amount of the total tax liability exempted as per the
above entitlement certificate

(a) Total amount of the total tax liability due for payment
for the current period as per the above scheme

(b) total amount of the total tax liability due for payment in
this return period out of the tax deferred earlier in previous
period as per the above scheme

4) Total amount of the total tax liability due for
payment in this return period as per the above
scheme (a+b)

(i) | Opening balance of the total amount of total tax
liability deferred till date as per the above scheme

(i) | Total tax liability paid out of the opening balance
of the total amount of deferred tax in this return
period

(i) | Total amount of the total tax liability deferred for
the current period

Total amount of the total tax liability deferred to future
periods (i-1i+iii)

(5) Net Tax Payable [10(3)] (For dealers not covered under
any deferment/exemption scheme)

(6) Net Tax Payable [10(4)] (For dealers covered under
deferment/exemption scheme)
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11. Summary of Tax payable
Sr. | Tax Payable Amount
No.
1. Net tax payable under VAT Act
2. ITC from last return period brought forward to the
extent not exhausted in previous return period, if
any
3. Net Amount payable under VAT Act
4. Tax due under CST Act
5. Excess paid towards CST brought forward from
last return
6. Amount of Input Tax Credit to be adjusted under
section 12(2), if any
7. Amount of Input Tax Credit to be adjusted under
section 12(3), if any
8. 8. Net amount payable under CST Act
0. ITC to be carried forward to next return period
12. Entry Tax
Description | Purpose for Value of Rate of Rate of Amount of
of goods which entry goods Entry Tax Concessional | Entry Tax
entered into | of goods Entry  Tax
local area caused into for
local area New
Industrial
Units only
Gross Value of % Ratio % of Set | Proportionate | Net Proportion | Specify, | Amount
Turnover | Stock of Stock Off/ Rebate/ Entry of Entry If Deposited
as per Transfer/ Transfer/ Rebate Set Off Tax Tax others
return Branch Branch to which | of Entry Tax Payable Payable
Transfer/ Transfer/ entitled
Consignment | Consignment
Sale Sale
13. Details of tax deposited
Sr. | Tax | Name of treasury where tax Treasury receipt For office use
No. | Type | deposited or bank on which DD/
Pay order/ crossed cheque drawn/
RAO
VAT | Treasury Bank Type of No. Date Amount DCR Date
/CST instrument No.
1)
(2)
3)
4)
(5)
© [ |- (by
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contractee

a) by govt.
contractee

b) by private
contractee (with
contractee name)

) (7) Total[(1) to (6)]

Declaration

I, (name in CAPITALS), hereby, solemnly affirm that I am authorized to
furnish this return and all its contents, lists, statements, declarations, certificates and other
documents appended with it or filed with it are true, correct and complete and nothing has been
concealed therefrom.

Place:
Date:
[Signature]

Status: Tick(v ) application [Karta, proprietor, partner, director, president, secretary,manager,
authorized officer].

Note: The returns upto the financial year 2014-15 shall continue to be filed on old form VAT-
XV, and the above form as substituted under these rules shall not apply in those cases.".

By order,
Sd/-
Principal Secretary (E&T).

In the Court of Shri Rakesh Kumar Sharma (HAS), Marriage Officer-cum-Sub-Divisional
Magistrate, Bhoranj, District Hamirpur (H. P.)

1. Naresh Kumar, aged 30 years s/o Shri Amar Singh, r/o Village Kashyana, P.O.
Dhanwin, Tehsil Bhoranj, District Hamirpur, H.P.

2.  Reeta Devi, aged 27 years d/o Shri Shashi Pal Singh, r/o Ram Cottage, Vijay Nagar,
Near H.P. Petrol Pump, Kasumpati Shimla, District Shimla, H.P.
Versus
General Public

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment) Act, 2001 (49 of 2001).

Shri Naresh Kumar, aged 30 years s/o Shri Amar Singh, r/o Village Kashyana, P.O.
Dhanwin, Tehsil Bhoranj, District Hamirpur, H.P. and Reeta Devi, aged 27 years d/o Shri Shashi
Pal Singh, r/o Ram Cottage, Vijay Nagar, Near H.P. Petrol Pump, Kasumpati Shimla, District
Shimla, H.P. have filed an application alongwith affidavits in this court under section 16 of Special
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Marriage Act, 1954 (Central Act) as amended by Marriage Laws (Amendment) Act, 2001 (49 of
2001) that they have solemnized their marriage ceremony on 28-4-2015 at Shiv Mandir, Bhiar,
Tehsil Bhoranj, District Hamirpur as per Hindu Rites and Customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 22-6-2015. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 6-5-2015 under my hand and seal of the court.

Seal. RAKESH KUMAR SHARMA,
Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Shri Rakesh Kumar Sharma (HAS), Marriage Officer-cum-Sub-Divisional
Magistrate, Bhoranj, District Hamirpur (H. P.)

NOTICE :

Naresh Kumar, aged 30 years s/o Shri Amar Singh, r/o Village Kashyana, P.O. Dhanwin,
Tehsil Bhoranj, District Hamirpur, H.P. and Reeta Devi, aged 27 years d/o Shri Shashi Pal Singh,
r/o Ram Cottage, Vijay Nagar, Near H.P. Petrol Pump, Kasumpati Shimla, District Shimla, H.P.
have submitted an application in this office regarding registration of their marriage which has taken
place on 28-4-2015 at Shiv Mandir Bhiar, Tehsil Bhoranj, District Hamirpur in the presence of
their relatives and friends. In this support they have submitted their affidavits, address & age proof
of Naresh Kumar & Reeta Devi. Therefore, general public is invited to file their objections if any,
regarding this marriage in this office before the next date of hearing i.e. 22-6-2015. If no objections
are received in this office during this period, necessary order shall be passed.

RAKESH KUMAR SHARMA,
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Shri Rakesh Kumar Sharma (HAS), Marriage Officer-cum-Sub-Divisional
Magistrate, Bhoranj, District Hamirpur (H. P.)

1. Anish Kumar, aged 34 years s/o Shri Banarsi Dass, r/o Village Bindla (Dhirar), P.O.
Nagrota Gazian, Tehsil Bhoranj, District Hamirpur, H.P.

2. Silma, aged 21 years d/o Late Shri Dhupu Ram, r/o Village Lohari, P. O. Raison,
Tehsil & District Kullu (H.P.).

Versus

General Public
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Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment) Act, 2001 (49 of 2001).

Anish Kumar, aged 34 years s/o Shri Banarsi Dass, r/o Village Bindla (Dhirar), P.O.
Nagrota Gazian, Tehsil Bhoranj, District Hamirpur, H.P. and Silma, aged 21 years d/o Late Shri
Dhupu Ram, r/o Village Lohari, P. O. Raison, Tehsil & District Kullu (H.P.) have filed an
application alongwith affidavits in this court under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment) Act, 2001 (49 of 2001) that they have
solemnized their marriage ceremony on 5-5-2012 at Nabahi Devi Mata Mandir, Nabahi Devi,
District Mandi as per Hindu Rites and Customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objection personally or in writing before this
court on or before 31-5-2015. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 1-5-2015 under my hand and seal of the court.

Seal. RAKESH KUMAR SHARMA,
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Shri Rakesh Kumar Sharma (HAS), Marriage Officer-cum-Sub-Divisional
Magistrate, Bhoranj, District Hamirpur (H. P.)

NOTICE :

Anish Kumar, aged 34 years s/o Shri Banarsi Dass, r/o Village Bindla (Dhirar), P.O.
Nagrota Gazian, Tehsil Bhoranj, District Hamirpur, H.P. and Silma, aged 21 years d/o Late Shri
Dhupu Ram, r/o Village Lohari, P. O. Raison, Tehsil & District Kullu, H.P., have submitted an
application in this office regarding registration of their marriage which has taken place on 5-5-2012
at Nabahi Devi Mata Mandir, Nabahi Devi, District Hamirpur in the presence of their relatives and
friends. In this support they have submitted their affidavits, address & age proof of Anish Kumar &
Silma. Therefore, general public is invited to file their objections if any, regarding this marriage in
this office before the next date of hearing i.e. 31-5-2015. If no objections are received in this office
during this period, necessary order shall be passed.

RAKESH KUMAR SHARMA,
Marriage Olfficer-cum-Sub-Divisional Magistrate,
Bhoranj, District Hamirpur (H.P.).

g srarerd & gRol Rig 0, IRIGRI qusteR], FRavs, 5 geeg (fBo vo)

£ Ao AR g3 A Sllar s, Ta Gudl W, Brél A, M vEhd O, el
fREvs, 37T @eeg (Bo wo) el |
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SIGECER| - g |
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AT f&AH o 2015 B TAR TXIER d HIEY 3fQTed | SINT §aTl |
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A AT <l g A fEpH RM, 9 drgdr, ®idl FRAve, dedid FRevs, e foe]
(fRo wo) e

ERlk]
AH ST BEIRCIE
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, (Rural),
District Mandi (H. P.)

In the matter of :

1. Shri Aseem Gorsi s/o Shri Surjeet Gorsi, /o Village Takoli, P.O. Panarsa, Sub-Tehsil
Aut, District Mandi, H.P.

2. Smt. Komal Gorsi d/o Shri Paras Ram, r/o Village Dhawali, P.O. Chured, Tehsil
Sunder Nagar, District Mandi, H.P. (at present wife of Shri Aseem Gorsi s/o Shri Surjeet Gorsi, 1/0
Village Takoli, P.O. Panarsa, Sub-Tehsil Aut, District Mandi, H. P.) .. Applicants.

Versus
General public

Subject.—Application for the registration of marriage under Section 15 of Special Marriage Act,
1954.

Shri Aseem Gorsi s/o Shri Surjeet Gorsi, /o Village Takoli, P.O. Panarsa, Sub-Tehsil Aut,
District Mandi, H.P. and Smt. Komal Gorsi d/o Shri Paras Ram, r/o Village Dhawali, P.O. Chured,
Tehsil Sunder Nagar, District Mandi, H.P. (at present wife of Shri Aseem Gorsi s/o Shri Surjeet
Gorsi, r/o Village Takoli, P.O. Panarsa, Sub-Tehsil Aut, District Mandi, H. P.) have filed an
application along with affidavits in the court of undersigned under Section 15 of Special Marriage
Act, 1954 that they have solemnized their marriage on 13-10-2008 according to Hindu rites and
customs at Takoli, Sub-Tehsil Aut, District Mandi and they are living together as husband and wife
since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 8-6-2015 after that no objection will be entertained and marriage will be
registered.
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Issued today on 8" day of May, 2015 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Mandi ( Rural), District Mandi (H. P.).
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AR | FmeIRd / —
AETIS FHTEd] U 8o,
aeia, Rt Rmer (o wo) |

g TSIl BRIGNI TUSIGRI e, e Rrter (Ro wo)

groe Rig g g9 <, fFarfl oo, dediel weiid | U Uil U3 gad fUdr &1 e
U9 GoRId WRER & YRIR INER F FHed IR 59 IrTad H UK (Har © | arefl &1 erger
oF A URET U & A1 el o | Uil | wuer um H Sen g fh W w@o fUdr e A 9
Gagd WIER & URAR IoReX ¥ & 7 | foF &1 1 fafdr 1917 21 far @1 98 20—6—1989
B B gl & o § gRaR IR § F9I R 81 Hedl FHI | 3 AM ST DI g9 Alcd
ERT gfud fhar Siar 2 6 ISWIed 9 I UaRd WRER & YRIR IDER F HedH IRT
Bl BT BIS YAl 81 AT 98 faid 28—5—2015 BT AT H 3MMHY TARTST TRJA B FHT ©
3T SURIG Feieh & 19 beal & 3 Uika by ST |

TSl faei 2—5—2015 & ™R BXIER T HABY AaTeld A SR 83T |

ATER | TIERT / —
HIRIBR TUSTDBNI,
aeTia, e Rmer (o vo) |
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9 3eTad Werd FAEdr fgdra soft, =g, e R (o vo)

AT TP SRAT gl e &, Al a@iell, a8l g, Ster Rer (o o)
CRIG

JATH SI-d

mafedr MEc sk <= uon fawd TN, fandy s@ren, dedia Ts g, e R
(R0 wo) <1 59 wRITed H faAid 24—4—2015 P UMW Y= Heliid dedid s H A @l
SO Bg WA UF UKId A1 € SR © I IMAfedl 7 qhel Sl GHOT 9F UH
o, faum 9 & & ORI @1 AifioRg, MR Ble b ufaff d% @ R <l @
JAATHT B A Uil b MAfSdT &1 9 UM voRd & Rébre d§ I=axael gl fae <9 gl
2| Wb U T Y SISl H ATATSPT BT AW Wb IR Ul (99 &1 2 | rdfael M
Taad & Rere § TR 79l & W R o) eRft gl favq 9 o exar @redl 8] o
ded H JArdfed] gRT AUz W &% [HA1 2| AU M S P 39 AIfed gRI Jfad
far omar € f5 Ife SN 99 @ TN IR fhfl @ B UaRSl 8 ar 98 oA e
28—5—2015 BT S AT ¥ MBI AT YaRTSl YA B Fhdll 7 | 3FT M yarad Rafe H
IR AU & WIH TR TH SRT A9 Tof B B MM qIRT fhu SIu |

3T faATh 25—4—2015 I BN SRR J Hgx 31eTold & oI fhar 17 |

AR | FmeIRa / —
eI HTEd] fgdrg o,
TeTia, e Rmer (o vo) |

9 3reTad A "8l XM digM, Wed gared fgdrg 9ol wear, e Rmar, 2o wo
s RaaT M onfe 99™ | M e Faril |9, TR WRIell, SU—adg9re wkedl
fowg —grefar 3 dedg IR |

AfeH g™ (@I San) 1% GF |GET Fardl 999, IR R, Iu—dsdid e,
fSterm Rer (o wo)—171210.

2 R M e g 2 9o vE, Faril |9, RO WRiell, Su—dedle edr, STt
fermerr, 20 wo o @Tar WAl |0 25 /77, WHART |0 751, XbAT 0—10—49, WIAT Wl 50 21 /37,
WIRT H0 313, 329, Xpdl TQIE] 0—16—55, W H0 5,/6, WA 50 429, Yhdl Tl 0—08—36
20, TART 0 430, XHAT TI&TGI 0—03—01 B0, WIAT WM H0 7,/7, WA H0 437, Xbdl ATGIal
0—03—10 80, WTAT WMl H0 8/8, WU H0 424, IHaT dIElal 0—01—39 B0, Wl 0 9/9,
GART 0 427, IHAT ATGTET 0—03—28 B0, WIRT H0 428, YHAT ATGIG! 0—01—13 20 TP IU—HJaTd
Aae, @11 @Al [0 1,/1, Tl 77, IdbaT AIGTAT 06—57—61 20 ATHT ddh FA], URIAT URTell BT
DI dhUE 8] 3MMdad fhar & | GAars $ SR g arildd gf-ial &l Rard 4 uran & gfcardl
T SO FFI | A9dT 8 3R FH9 @l arilel ARIRYT a¥IdeT ¥ el &1 T T8 § | o1k 39
SYAER @& Ahd UfTard] 7% 3frar S9a Mde aRl o M 9 W &l gfad fhar Srar @
5 afs Saa aftfa 4 @1 ST THUH IR BIs SoR 9 YAl &1 dl 98 Ted AT IahTela
eI 21—-5—2015 BT T AT H AT B ATl TSI ATD MQTAd H U N SRR G




o0, fRUreT Uen, 19 HS, 2015 /29 dIRI, 1937 841
¥ e yfaardl & fIvg Ue Uy srRide! Md H O dls ST} e H MMM GRidrs!
FRATIR el 9 offg ST |

TSl f&=ih 27—2—2015 Pl AR BXKIER g HER A A SRI 83T |

e | AST MM AT,
A8TId el fgarg o,
a1, fStarr Rrerm, 2o Yo |

Before the Executive Magistrate-cum-Tehsildar, Solan, District Solan, H. P.
In the matter of:

Shri Hukam Dutt Sharma s/o Shri Krishan Dutt, r/o Village Padol, P.O. Naina Tikkar,

Tehsil Pachhad, District Sirmour, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.
NOTICE

Whereas applicant Shri Hukam Dutt Sharma s/o Shri Krishan Dutt, /o Village Padol, P.O.
Naina Tikkar, Tehsil Pachhad, District Sirmour, Himachal Pradesh has submitted an application
before the undersigned for allowing him to enter the date of birth i.e. 19-4-2003 of his daughter
named Shailly Sharma in the record of Municipal Council Solan, Tehsil & District Solan, as his
date of birth has not been entered in the record of Municipal Council Solan, Tehsil and District
Solan.

The general public of the concerned area is hereby called upon to file objection, if any, in
the office of undersigned regarding entering the date of birth i.e. 19-4-2003 of Shailly Sharma in
the Municipal Council Solan, Tehsil & District Solan. The objections should reach in this office on
or before 17" June, 2015 positively; otherwise necessary order will be passed to enter the date of
birth of Shailly Sharma in the record of Municipal Council Solan, Tehsil & District Solan.

Seal. Sd/-
Executive Magistrate,
Solan, District Solan, H. P.
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